i
e Py

f l}L«

W\)

Caentral Administrative Tribunal, Principal Bench
Gai&lr[\‘!(‘jejﬂ)a.&fz

Hon'ble Shri R.K.ahooia, Member(a)

Mew Delhi, this 7th day of april, 1997

K. K. Kamira

retd. UDC

l“/’l'f) F ")170 1?,’

Rohiini

Delhy - 85, G hppTicant

(None for the applicant)

's
Vs, i
The Director
Directorate of Health Services
Delhi ddministration
P~E“0Lk Saraswati Bhawan
New Delhi.
State of Delhi
(NCT of Delhi)
Cthirough Secretary, Health
Medical Secratary
5, Shyam Nath Mar
Belhi. ... Respondents

The applicant while working as UDC in the Office of
the Respondent No.l was placed under suspension on account

of Mis involvement a@fdarrest in a criminal case vide order

dated 17.92.1987. Subsiztence allowance was sanctioned

woe. f.  11.9.1987 )initia11y 50% which was snhanced by 25%
S

of original subsistence allowance on 12.2.1988. The

applicant submits that he made various representations for
his reinstatement hut no attention was paid. The applicant
was retired on  31.5.1995. However, he alleges that his
balance arrears of  subsistence allowance, Dearnass
t1Towance, Leave Encashment, Bonus, Revision of Pay scals,

etc. have not been paid He seeks a direction that the

respondents  be directed to make a1l the aforssaid pavments



2. The respondents  in their  reply have taken &
oreliminary  objectic namely, that the necessary party
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3. Today none appeared for the applicant. I however,

NCT of Delhi  is  Respondent No.2  through its  Hedical

Secretary. k Taarietsmt the preliminary objection regarding
nong sejoinder of necessary party is nat  correct. As
regards the second objsction, the applicant states in  his

04 that he made personal visite and  made  numerous

ions  including dated 15.11.1987 and 26.11.1987

f""

representat

for subsistence VTowance and 8.2.1988 for the revocation
of the suspension  order It  appears that all the
B Lrant 3
representations he had made f grant of subsistencs
v

allowance and for recovation of his suspension order. He

from the due date initially 50% which was later enhancedby

25%. The aquestion of revocation of suspension order  and
Mis reinstatement 1s dependent on  the outcome of the

criminal proceedings against him.  According to the Tearnsd

counsal for the respondentz, applicant has already bean
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for by the aeplicant, namely, grant of dearness allowance,

.

should make a representation within one month from the  date







